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him an employment on compassionate c_;rm,u'.lil”.i His

widow mother also represented to the authorities

to ppovide a compassionate employment to the

Applicant. MNo heed having leen paid to the said
grievances of the Applicant, this present Original
Application has been filed under Section 19 of the
Administrative Tribunals Act,1985.

Since the grievance of the Applicant(for providir
him a compassionate employment)is still pending
with the Respondents; this 0.A. is hepeby disposed-

—of at the admission stace, requiring the Responients
to look to the grievances of the Applicant and
examine the séme, as due and admissivle under the

rules, within a period of 90 days from the date of ]

receipt of a copy of this order, The Re}spondents,

on consideration of the matter, shouid intimate

the result of such consideration to the Applicant

within the time stipulated herein, §
This O.A. is )accordingly/ disposed of.
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